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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIFAL BENCH

New Delini, this 23rd day of October, 2002

Hon'ble Shri Kuldip Singh, Membser({J)

Raram Singh
Vill., & PO Jalal Pur Kalan
Dist

{(&hri U. Srivastava, Advocats)

VSIr8uU

)]
o

Union of India, through

1. Genseral Managser
Northern Railway
Baroda Houss, New Delhi
2. Tha Divisional Railway Managsr
Northaern Railway
Stats Entry Road, MNew Delhi
3. Asstt. Enginsser
Northsrn Rai%way
Rchtan, Haryaﬂa

ORDER{oral)

Heard the lsarned counsel for applicant.

2. Applicant c¢laims to have worksd as casual labour

t. Jind, Haryana ‘ . Applicant

Sut. Sonipat, Haryaﬂa 0 s Respondents

under Respondent No.4 between 30.5.84 and 22.8.84 in four

differsent spells, Theresatter he was disengagsd. He has
mads representation on 9.9.88 followed by reminders datad
Eu.u.uﬂ and 29.8.80 for his re-sngagsment, whsersupon he

was informed by the respondents on 22.2.91 that his name

has bssn included 1in live casual labour register

L

NG.885 and that he was likely to bs re-engags

casual labour in the ysar 1896 or 1897, Since thsers

no response Trom the respondsnts thereafter, he has fils

rections to the respondents
re-angags him in service.
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